ey — e ——

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH : NEW DBHI

0+A.N0+2722 of 1992, 0.A.N0+2763 of 1992,
0.A-N0.3196 of 1992 and O+A No.172 of 1993,

Dated New Delhi, the 11th day of April,1994

Hon'ble Mr Justice S. K. Dhaon,Vice
Hon'ble Mr B. K. Singh,Member (A)

0.A:N0.2722 of 1992

??r1~ﬂunlah Kumar

dvecats: Mrs Rani Chasbra
VERSUS

1+ Union of Indig

2.

By

through its Secrstary

Ministry of Communication
Dspartment of Telecommunicat ion
Sanchar Bhawan ,

NEW DELHI

Sub Divisionagl Officer
Telegraphs
DEHR ADUN eee

Advocate: None present

00“0“002763 of 1992
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3.
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By

1.

Shri Ramesh Singh Panwar
S/e Shri Chandra Singh
R/o 1228, Pratsp Nagar
Paharganj

NEW DELHI

Shri Amar Singh
S/o Shri Shiv Mohan
R/o 251 Mo jpur
Shaghdarga

NEW DELHI

Shri Balwent Singh

S/o Shri Dulgre .

R/a 251. n)jpur, Shahdara
NEW DELHI]

Shri Maiku Lgl

S/o Bhullu

R/o 251, Mojpur, Shahdara

NEW DELHI

Advocate: Mrs Rani Chhgbra
' VERSUS

Unieon of India

threugh Secretary

Ministry of Communication
Department of Telecommunication
Sanchar Bhawan

NEW DELHI

Chairman(J)

Respondents

Applicants
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Sub nivziional Officer Telegraphs
Gopeshwar, Chamo li,
Garhual(U.P.)

Divisional Ehginoar Telegrapho
Srinagar .. : ; 30
Garhwal (U.P.)

Assistant Engineer
Coaxical Cable Project

_ Telephones
"~ Roorki

Divisional Engineer Telecom
Coaxical Cable Projnct :

Neu Delht 2 aee

Shri Virendrs Singh -

S/o Lallu Singh
;R/ﬂ Blolk ND.‘B

House No.:386 Barurathi
. Lodhi. Colony

' NEW DELHI

A ;By

Advocate: nr.g;Rnai.,Chhibrh'
VERSUS

Union of: India

‘through its S Secretary

Ministry of Communication =
Department of Tolecoumunicat:.on ;

. Sanchar . Bhawan.

By

" New DOlh%
< Assistant Engineer Telecom

Coaxical Cable Construction
285; Master Tara Singh Nagar

Jlllﬂdhlr : ; : . eee

Advocatos None pro.ent
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.. Shri Laxman Singh Rana

S/o Shri Mahendra Singh n.ni
R/o Raghbir Nagar

New .Delhi
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Ministry of Co-wnicatmn
Department of Telecommunicat ion

-Sanchar Bhawan

New Dalhi

Divisional Enginser Te lophnnu
Dehradun

‘Sub Division fo;c-r

Phones
Dehr adun oo

Advocatse: Nons present
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ORDER ‘Oga])

(Hon'ble Mr, Justice SeK. Ohaon, ve(d)

e oy ; are
‘9 The ptaya. mada :I.n theea @pplications A simidar,

These have been heard togather and -+ @re being disposed

of by a common juagnent...,

2. In each of theae cases tha principal prayar is that
orders of the zGSpondanta, either written or oral, termi-

_nating the servicca of ‘the applicanta, « e being. illq,

) @spofiients. may ‘be directed to take the
applicanta back to work .. . .,;-:-'; '

3. In 0.4, 2722/92, the app]icant ‘@lleges that he worked
with the respondants from Novembor 1986 to July 1987, The |
@pplicant in OA 3196/92 claims that;he rendered services
with the respondents between Juli 1987 and October 19gg,
The allegation 1n 0A 2763/92 ia that the applicant Ng.1
'rendared service uith the respondants Tegularly from Nov, -
1978 to Saptonber 1981, Dctoher 1982 to June 1983 and
November 1983 to Juyne 1984, . The applxcants 2 and 3 wers
recruited in January 1981 ﬂnd June 1981 respectively.

‘The applicant No.4 in this Oﬂ uorkad uith the respondents
from August 1978 tlll January 1981. In 0A 172/93 the
@llegation is that the‘Ipplicant vas hnployed as casual

worker uxth tho reSpondbnts r:o- June 1985 ti1) July 1987,

4. We have gongidered~all thbse,thlicationa carefully
@nd we find (.. that a]] of them are 1iable to be

c? rejected oql;:aounﬁ of linitation. Nb oatisfactory
@xplanation has been offerad by tha 8pplicants in either

of these appncationa ror tha 1notdinate delay in
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. 6. With these obsq:uaiznq- thess applxc-ti’

T”:- 5‘ -

spproaching this Tribunal.

Se However, like any citizen of thls'countty. the
applicants have @ right to be considered for fresh
employment, if and when the respondents take steps to
recruit fresh casual labourers, if otherwise the

applicants are oligiblo.

The interim otdets paasod on 22.10.92 in OA-2 22]92;
9.12.92 in OA No. 3196/92 and 22.1.93 in D.A. No. 172/93,

automatically stand vacated.
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